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. ACT No. XVIIl or 13 2

£%

[PASSED BY THE INDIAN LDGISLATURE]

(Recewed the assmt of the Gm;emor Geneml on. the 25th

September, 1928.)

An Act to amend certain enactments and to repeal certain
' other enactments.

HEREAS it is expedient that certain amendments should

be made in the enactments specified in the First

Schedule; .

AND WHEREAS it is ako expedient that the enactments speci-

fied in the Second Schedule, which are spent or have otherwise

become unnecessary, or have ceased to be in force otherwise

than by expressed specific repeal, should be expressly and

specifically repealed; S

1t is hereby enacted as follows:—

1. This Act may be called the Repealmg and Amending Stort titley

Act, 1928.

2. The enactments speclﬁed in the First Schedule are Amondment o

! heleby amended to the extent and in the manner mentioned enactmentﬁ
Cin the fourth column thereof.

3. The enactments gpegifigd in the Second Sc 4

ule are Depeslof
hereby repealed.

enactments.

4. The repeal by this Act of any enactment shall not affect Savings.
any Act or Regulation in which such enactment has been
applied, .incorporated-or referred to;

and this Act shall not affect the validity, 1nva11d1ty, effect
or corisequences of anything already done or suffered, or any

right, title, obligation or liability already acqulred accrued
“or incurred, or.any remedy or proceeding in respect thereof,

or any release or discharge of or'from any debt, penalty, obli-
gation, liability, claim or demand or any indemnity already
granted, or the proof of any past act or thing;

‘s nor
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Repealing and Amending. [‘AC.T XVIIT:

nor shall this Act affect any prlnclple or rule of law, or
established jurisdiction, form or course of pleading, practice
or procedure, or existing usage, custom, privilege, restriction,
exemption, office or appointment, notwithstanding that the
same respectively. may have been in any manner affirmed, re-

cognised or “derived by, inor- from any enactment hereby :'

repealed ;

nor shall the repeal by this Act of any enactment revive or
restore any jurisdiction, office, custom, liability, right, title,

privilege, restriction, exemption, usage, practice, procedure or'

other matter or thing not now existing or in force.

THE FIRST SCHEDULE.

AMENDMENTS.

(8ee section £.)

1 2 3 4
Year. | No. Short title, Amendments,
1872 | XV | The Indian Christian [ In ssction 387, for the words and figures
Marriage Act, 1872, | “ under Part T or Part IIL of this Aet,”
_the words, figures and brackets “ by any
such person, Clergyman or Minister of
Religion as is referred to in eclause (1),.
clause (2) or clause (8) of section 5""
shall be substituted.
The General' Clauses| (L Tn section 8 —

1897 | &

- Act, 1897,

(@) to clause (3a) the followmg shall
- be added, namely :

“or by the local Leglslatui-e or the
* Governor of Assam under the
Government of India Act’;

(b) to clause (5) the following shall be
added, namely : —

“or by the local Legislature or the
Goveryor of the presidency of
Bengal under the Government of
India Act

(c) to
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Ropealing and Amending.

THE FIRST SCHEDULE—contd.

" "Year,

1897

Act, 1897—contd.

1 2 3 4
No. | Shorb-title. ‘Amendinents.
The General’ Clauses

(c) to clause (5d) the follow ing sl:a.ll be -

added, nawely ==

“or by the local Legislature or the
Governor of Bihar and Orissa
under the Government of Indie
Act '

(d) to clause (6) the following shall be
added, namely- -

“or by the local Legistature or the
Governor of the presidency of

Bombay under the (Jovemment of

India Act?;

(s) to clause (82) the following shall be
added, pamely :—

“or by the local Legislature or the
Governor of Burma under the
Government of India Act? ;

N to clause (8&) the following shall be
added, namely :—

“or by the local Legislatureor the
Governor of the Central I'ro=
vinces under the Government of
India Act 7’5

(g) to clause (30) the follomng shall
be added, namely :—

“or by the lccal Legislature or  the

i Qovernor of the presidency of

Madras under the Guvernment of
India Act

(%) to clanse (4da) the following shall
be added, namely :—

_“or by the local Legislature or the
Governor of the Puujab under
the Govermment of India Act »?,

(£) to clause (46) the following shnll be
added, namely :—

“ or the Govemmeut of India Acb” ;
and
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jyéépealing and A'niehding. ~ [act $v11r

. THE FIRST SCHEDULE-contd.

1 2 3 ' 4

——— i =

Year. No.:‘ + .. Short -l;itlé, 7 B " Amendmonts,.

1807 X. | The. General Clauses| . () toclause (552) the following shall

Act, 1967~ .coneld. be added, namely s:— -

. “or by the local Legislature or the

Goveruor of the United Provinces.

under the Government ¢f India.
Act.”

(2) In section 16, after the word ¢ having
the words *“ for the time being’’ shall
ba insertod, snd for the words « by it**"
the words “ whether by itsel? or any
other authority ** shall be substituted.

(3) In section 30 A, for the words and figure
“except in section 5, shall be deemed to. -
inelude *’ the following shall be substitut-
ed, namnely :— )

“includes an Acti of the Indian Legisla--
ture and, exeept in section 5,*’.

1809 | J1 ] The Indian Stsmp Act,) (1) In section 2— ‘

1899. (@) in clause (23), the word “and** at.
the end stall he omitted ; and

(B) after clanse (24) the following shall:
be added, namely :— i

N

sand

(96) ‘soldier’ includes any pirson ;
below the rank ¢f non-commissioned
officer who is enrolled wunder the- o
Indian Army Act, 1911 2, )

(2) In Schedule I—

(@) for cluuse (a) of Article No,'d, the-
followiug elause ‘shall be substituted,
namely :—

“(a) a8 a  condition of enrolment:
under the Indian Aemy Act,

[ £3) B e )

(b) in Article No, 47—

(%) in sub-clauss (i) of clanse (1) of
Division A,in the first column,
for the words *one thomsand
rapees ”, in  both places where
they occur, the wordd * one-
ithousand five bundred rupces”,.
and, in the second colamn, for
the words “Two annas®® the.
words © One anna™, and, in the
third cclawn, for the words  One.
amg ' the words “Half an
anng ” ghall be inserted ;-

(u) to.




1928.] Repealing and Amending. I

THE FIRST SCHEDULE—contd. -

1 2 3 4
Yenr. No. Short title. . Amendivents.

1899 | 11 . [The Indisn Stamp

(#2) to clanse (6) of Division C, below
Act, 1899—conid.

the entry in. £hé second column, :
the following proviso shall be 4
added, namely 1~ . -
“ Provided that, in case of a policy

of insurance against death by
accident when the avuual pres
mium paysble does nob exceed
Rs. 2-8-0 per Rs. 1,000, the duty
on such instrument shall be one
anne for every Rs. 1,000 ov part
thereof of the maximum amount
which may become payable under
it,” and

(¢47) for Division D, the following shall
be substituted 1w

18 deawn dlf dlrawn in
s uplicate for
singly. each part.

“D—Lire INgUR-
ANOE OR OTHER
InsumrarOR NOT
SPROIRICALLY
'PROVIDED  FOR,
except such a RE-
INSUBANOCE as 18
deseribed in Divi-
sion E of this ‘
article— i S |

{¢) for every sam ) o
ingured not : B j
excecding :
Rs. 250 . Two annas.

(if) forevery sum o
insured ex- .
ceeeding. . S
Rs. 2560 but
not . exceed. .
ing Rs. 500 . Four annas, Two anngs,  *
(¢¢7) forovery sum .
. insared ex-
ceeding i
Rs. 500 bub .
not  exceed- ) ‘ . :
- ing Rs. 1,000 : . ‘
and alro for
every Rs.

. . 1,000 or part .

thereof in ex. :

cess of Rs, |

1,000 . « Six annas. Three aunag. : !

One anna,

. . L ) ’ Ea:empﬁon, ) ) |
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Repealing and Amending. [acT xvirn oF 1928.7

THE I‘IRST SCHDDULT~00M Zd

1 2 3 . 4

" Year.| No | Short title. 7 Amendwents,

~

1893 ) . IT- | The' Indian Stamp : Kzémption.
Act, 1890-—concld. '
) | Poliies of life-insurance granted by the
Director General of Post Offices in accord-
ance with roles for Postal’ Life-Insurance
issued under the authority of the Governor
General in Couneil »; and .

(¢) in clause (@) of the Ezemptions from
Article No. 53, for the words “or
exempted ? t.he words “ or any
instrument: exempted * shall be
substituted, and after the words
and brackebs *° (instruments exe-
cuted on behalf of the Govern-
ment)” the words “or any cheque
or bill of exzchange payable on
demand >’ shall be inserted,

1908 V |The Qode of Civil|To scction 98 the following sub-section shsll
Procedure, 1902, he added, namely +—
: “ (3) Nothing in this section shall be

deemed to alter or otherwise . %
affect any provisico of the letters 3

) pn.tent of any High Court.” g

: !
1923 | XXI | The Tndian Merchant. (I) In the heading nbove section 217, for :

Shipping Act, 19 8.| the words ‘¢ Draught of Water® the word
: *« Deck-line shall be substituted.

(2) In clause (7v) of teetion 227 after the .

words * British Indin* the words ‘¢ which .

comes into any port fa, Britieh Tndia’ shall :

be inserted.

THE SLCOND SCHEDULE )

- t
RFPDALS. i

(See section 3.)

< %

Yeur. | - No. . Title or short title

=

1900 | IX An Act to prov:de for the Court-fee payable on certain Applications
) * to the Court of the Financinl Commissioner of the Panjab.

1927 | XII |The Repealing Act, 1957, -

MG1P(—~T~IX-105—18-10-28--7,000.




